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IN THE CENIRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD
CIRCUIT BENCH AT LUCKNOW

T.A. NO, 1237/87 (T)

(W.P.NO.6530/83)
RHEX AL SRR

-~

All India Telegraph, Traffic  eeeees Petitioners.
Employees, Union III Pratapgarh

& Others, Versus

Union of India, & :Others eenvoe i Respondents

Hon. JUstice Mr. K. Nath, V.C.

Hon., Mr, K. Obavva, AM,.

(By Hon. Justice Mr, K, Nath, V.C.)

No one for both the parties is present. No amendment
application or rejoinder affidavit has been filed, asper
the ordéz/dated%.12.1989, }he relief claimed in this case is
to declare Partapgarh city as class 'C' city, which brings some
honitary benefits in the fomm of allowance_?q the applicants,
According ‘to the applicants the actual populatién cf Partapgarh
may be held by this Tribunal to be 50,000 or over. 3In the

the
counter affidavit, it has been stated that according tqérecord

,ﬂ".'w: *
of the census of 1881 the population finally recorded is 49,932

It is pointed out that the fifure of 50,188 relied upaon by the
applicants was only provisional pending enquirdéed and verification

and that after final assessment, the population has been found ﬁ‘j&/

less then 50, 000~
h

No rejoinder affidavit has been filed in rebuttals We do nat
think any useful purpose is likely to be served by kKeeping this

petition pending. Therefore, this petition is dismissed for de-

VICE CHAIRMAN,
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IN THE HON'BLE HI G C@JRL OF dUDIC&IUR& al @ng}gm
SI‘J:TING Al L' Giow, @ T
_——— WAL PETITION NOg OF 1982
All India lelegreph, Iraffic Employess, |
Union III Pratapgarh & others.. ... Petitioners
| " Versus )
Union of India, M:Lm,stry of Rx.nance /
& others. .pe e OPPoPartl.es.
C BTEe. T “Description of papers . - " Page o
1. Memo of Writ Petition l — ]
2. / Annexure 'No: 1 . p 4-“] [7
3. annexare No.2 % J S-’
4. agnexure No.3 L ‘ g
5. annexure No,4 )7 — / |
6. 3 dnnexure No.5 | | 2 ”’”;Z)\? v
7.  amexure Nows o) — D2
8.  Apnexuré No.7 2 — 24
9. Annexure No.s. ' 27 — ?\CP
1. Affidavit ) 29 — 30
11. Stay dppTication. g
12. Power (Vikalatnana) ”S)

LUCKNOW DATEDs
NOVAMBER  ,1983.

COUNSEL FOR Tﬂb PBTI'J.‘IONBR!
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The humble petition of the abovenaued

S

petitioners most respectiully begs to submit as .

unders - g o oo

1. i‘na’c petitioner no.l is a regi stered ghd
recogni sed body of lelegraph and Eratfis rlnployees
. Union Pratapgarh which is, affl‘tfura’cea to matlonal
A | @« . — -
j ‘ | Federation of Post and ‘lelegraph. Employees 4/ B WbA
Karolbagh New Delhi. The pet:.tm.oner no.2 is the
branch Secretéry' of the said Union at_?r‘atapgaxh.
S0 this writ petitibn is being filed on behzlf of
petitioner no.1 and its members and also on beha]j |
. ‘of petitioner no.2 ig his capacity of the Brauch |
| Secretary as well as mS ki \}naivn.d;m’&ma capacity
and farthey benefit of its manbers mentioned herein-

e

aitero

9‘/*' ? | 2. Thé.t- the members of petitioner no.i at

Pratapgsrh Branch are as unders.

1. R.N4Singh lelegraphi st.
2+ Manng, Lall W

3. Chedi Lali  n

4. RPumbey B«

\ /)\ - Hari Ram =0
W - 6. Prayagdin

7. R.P.Singh i?

WW/ 3. That on the basis of population Iigures
| | ure,
- of 1981 census, the final population of W.B.Bslg ~
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Pratapgarh was adjudged to be 50, 188.
4. Tha.t according to last pay commission

report of UJB. the amployees of the City having
population 50 thousands and above would be er;titlecf

to House rent gllowance. |

A ’ 5e | That the &ta’ce of UJ. oonsm.ered this City
as Cla,ss "Ct for having population of 5) thousand and
3‘5 above and :Lor the’ puz'poSes ot grant of comp ensatory
€(;1ty) M.J.owaﬂces and House Rent 4l lowance to 1ts :
employee Se
!/'g(: , : \l? | 6. | That the State Go_vernment issued notification

477 dated 2.12.81, on the basis of 1981 Censes and grantea
“\’}’85 house rent aliowance to state Employees postea at
uins ' 3 ' Pratapgarh. This wags- done keeping in view oi the fact
that population of tals Gity was sbove 50 ‘thousand
and fcnus with the gk aublt of Class "CH, 4 true copy
of the notification of the State (bvéfi;znerit ‘showing
grant of (House Rent ACLJowance) to its enployees at

Px'atapga.rh % is ghnexure No.].

\ﬂl\ o 7 That 4dhi shashi, &dnikan M.B.Pra,tapgarh
also stated in repl,y to our letter that actual bopulation

of the c:.ty was over 8 thousands on the basgig of last

Census of 1881. 4 true cop-y of the statement ig

Anexure o, 2.

e~
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e | Tngt District Censes Officer/ DJi. also
i‘nfoxm'ed‘ the Gemeral Manager ";L"‘elecommuni éa.ﬁ.ion
Lucknow by-letter dated 8.11.83 that the final figures
of population of this City oka.ljatapLga.rh as submitted

by nim to Lirector of Census U.Pl.Ludcnow, for the
Census of 1981 was 50188. 4 true copy of the letter

of information is gunexure No.3.

D That sanctioning HOMS of House Rent gllowah.
.cé for the ‘anployees of tne State vaernment cﬁld that
of central Government are the sane 1.e° Tingl populdtion

of 7 city must be 50 thousand and sbove,

10. . That petitioners were constrained to learn

that on the ba.s::.s of same censes popul«t:.on figure of

3 50 thousand and above and takmg this city as class
| n"CH the State: vaement has granted the allowancs

*Wz . o 8} wigh effect from 2.’9 81 whereags the Central Government
“*\}\\ "5‘\ ‘held by noti:t‘i ca.ﬁion dé,ted 7 ¢2.83 that this was not

a "C" class city being less than 50 thoussnds population.

-~
A3
.

\

L

11. Ihat a representation was made thereaftep fke
. £2038% to Union of India, that some clericsl efxzor has
crept in noting the fingl figures of pOpula‘cion ahd the .
employees of the Central vaez*men‘t (Post and Telegreph
Ve 6

\ | Depa,rvment) at Pratepgarh was emitleo. to this

' ' allowgnice as béing enjoyed by their counter Parts of the
State L‘bvez‘n‘m@nt‘.

-

Q/"J _ . , ' .
W = 12, That thereafter the Union of Indig infomed
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the petitr;(.oger &fxt since the final populgtion

figure of LBela Pratapgarh as published was below 50
thousands 1.e. 49, 932, hence the City has not been
classified as Class "C". On the basis of final censes
figures of 1981. 4 grﬁe copy of the reply is )

Annexure No«4. .

oL 13, ~ Inat agaln on our representation that there
was a clerical error, a letter was received from the

office of Virector of Censes dated 6.6 83 that fingl

™ papulation of M.B. Bela Pratapgarh was 49, 932. 4 true .
cc;py of the letter is Mexu;e NO 5o
14. That by l‘etter'datéd 20 «6 .83. the (overmment
- of Indig Ministry of Fingnce :Lnio.miéd the petitioner
;). 1f?5}5gw that it follows strictly the Censes report of Registrar
| Vo General of India. In other wards the Central (overn.-
& v i :

ent was not Bound to follow the noms and criteria

g,

3'} of population for the grant of House I lowance
adopted by the State (overnment though the basis might
be the same. A true copy whereot is JINSXUre NO 6.,

15. That when none oj the cor&_e_fned Ministrieg
-of the Union (bvernment treadad our request, then _—
the petitioner made a representation %W
of Indiga dated 22-.-7 83 and copies to all concerned

T G\‘ Oy ) U
\ departments of officials of including Registrar General

of India, the Lirector oif Census, (bvemeriyli_.U.P., the

Dde and others, stating inter glia that r(égt:lred

WC’/‘/ : - minimus population for grant of House aﬂdLAllowance in

N\
I'd



o\
>
) ARy
i =

feba—

~6m
;xcu Class cj_tie‘s'is 50 thousands for Central as well
— Ju.l  o—
as State Covermment of Enployees and the[popula,ts.on
o dece hvia Al b—
figures of 1981 dieesmal Cehsus arrived at was 50188
and on the sane basls the State Covernment has '
sanctioned the gllowance to its employess. It was ' o
further stated that irector of Gensus operation U.Pel
Lucknow either by clerical error has mistaken this
figure 49232 as final population although in fact
and the report of District Census Office/ Ddle was
that flnw,l population was 50188. It may be stated
here tn;:at there was no other source of actual figure
of population with the Director of Census U.P. except
the one furm. shed by the District Census Ofﬁlce/w "
true copy of the representation to Prime Minister

of India and copises to otherx ooncemed is iiled

as ghnexure No.7.

| \}_ii: LMU—LM whel the gbove representatlon remained
uﬁtge,g_ta@ that our 411 Indig Body the wationgl

% Federation of Post and Telegregph ﬁhmployeas, New Lelhi
agaln requested the Lirector General Post and Telegraph
New Delhi to l/aa;kw/ the matter witn E:oncemed aep art-
m&ntsLend get the clerical mistake rectx.flect ad to
provn,de the said house rent allowance w(ﬁfcn cause -
great L!z_naustice to its oonstltuents members., But the
said represen,ta.tion stili remallls a desd letter, 4 true

copy of the representstion i's Annexure NO 8o
m‘“‘m’m‘-

17 » J.na,t tnere is no ratlonal b si ls)

& s or cr:.teria,
to defferentiafy between the anployees of, ;8 bt.-nte Gov ernment
vanq the Central Poaw@,t Pratapgarh in «a%z much as on . the!
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‘basis of éane., figure of pg population i.e. accepting
iﬁ ﬁo be above 50 thousands the State Smployees
ha\.ze been granted House Rent allowarice where as
those of Central Gov emment hapebeen refused %«M}M}?
population being below 58] tnoussaﬁfi*s. me ordez' ot =
Central Govermment is discriminatory and voilsztes

Act 14 of the Constitution of India.

18«  That on the basis of last pay comnission
report of UJF. ouly the employees of a “C" Class

£ City na,vmg a population of 50 thousands and above

| are entitled glgs (;—iiowaxlce and the State (bvernme';nt
has accepted this population iigure of M.B.Pratapgarh
belng 50 thoussnds and above for the grant, there

is no' reasonable ba,sis i’or the Central Government, not -
MM to accept. this figure as fiugl population and reiusel&s
- ,a,llowwnce and tnus tn\, order is discriminatory. -

‘ \‘@1’9@5

report o:f 1981 could be corrected at any time or

Thgt clerical error as crept in the ensus

ignored end the anthoritiés have erred in law in

k% refusing to correct it.

P - That except the fingl population figures
“as then sutmitted by the Listrict Census 0fficer
DM Pré,tapgaxh to be ovex_; 50 thousands there wés
' " no other material which BEXkX empowers Lirector of
\; | Census UsP. to record actugl population 11 gures below

50 thousands.
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'21. lhat the opposite party {of the Central

Government) have failed to exerc:.se Jjurd sd.ictlon

vested in the under the law for not correcting cleri-

Ccgl error,

22, That efery month the Post and lelegraph
emp.l.oyees of Union, including tb.e petitioners are
- -t O—

'boingka financigl loss of House Rent allowance ior :

which they are entitled under the law.

23, That on the bctSiS of population to be more
thdn 50 thousands, the M.B.Pratsp gcarh is ent;;.tled
to be declared as 'C' Class City as has bsen done

‘by Union of Indis by notification of fina}ce Windistry

dated 7.2.83 in respect of other cities of U.P. like
Ba,rabanki Ghaziabad, Lakhz.mpur Lallitpur, Nagabad

Tand,a and Uringe etc.

Ao | That the petitioners and its membet.z"s'

are being dqﬁrived of the property regularly and m
to the:.r fundamental rights to nola properly are o
being violated irvationally, ahd a,rbitra,rz.ly.wwgw

25.  That the petitioners request to declare

this C:i.ty as Class "C" aznd also grant them House

Rent Allowance on tne basis of parity of‘, UeP oeState

- BEmployees have been arbitrarily rejected.

GROU WD3

 Because, there 3
’ €re ig HO pats .
ationgl p
: . asig

o



or criteria to differential between the anployees
ot State (Jovernment and the. Central pestdat

Prajcapga,m in an,y much as ol the basls of szne

"11gure of popula,tlon i @. accepting it to be gbove

50 thousands tne State idmployees n.a,ve been granr,ed, :
House Rant :ﬂiowanca where as@those of Centrgl
(;c')ve;ernment nah,beﬁn rei’ used;:g;-s qupulation being
below 50 thousands. Tne order of Central Government
is discriminatory ahd voilates art, 14 of ‘cné

Constitution of Indiz.

SB) Bacause oi: the bas ax oi last pay Commi-
v‘ésion report of UJP. only the employess of a '-'CZ"
Class City having a populatlon of & tn.ousands and
above are entitled to lfu.s allowance and tne State
Government has a,cceptea th.is populatior Ifigure of |
M.BZFratapgarn beling 50 %3 thousands 'Iand above for
the grant, there is ﬁb\reamnabie basis for the
Central Government, not’ fco accept this figure as
Tinal population and refuse[eﬂloyvance and thus the

order is di scrimingtory,

(C

Cem,us, m:pom of 1981 could be oorrecte'd a‘c ary tme

Because clerical error as crept ii uhe

or ignored and the authonues have erred J.n law in

refusing to oorrect J.t

{ D) Because except the final populatlon flguz*es
as then submitted by the District Cenisus 01iicep /

Didie Pratupgara to be 0\(‘:.-;- 0 tuousanag *@,"1@3‘: Wes |
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no other material which empowers Director of
Census UL« to record actusl populat;on figures
below 50 thousaids.
{ E) Because, the opposite party { of the Cen-

tral Government) heave failed to exemicise jurisdi
tioii vested ia the uuder thue law for ot corzect

clexical error.

Ce

ing

AP Bacausewévery month the Post and ’I‘elegr‘aph

employees of Union, including the petitioners are

| bezing:g{g financial loss of House Rent allowance f

.which they are entitled under the law.

| (&G Baca,use, on the basis of populatz.o.x to

or

Le

more thain 30 Lhousauus, tils ;u.b.k’ratapgarn 1s en-

’titled to be decla;tﬁed as '¢' Class City as has been

done by Union of India by notification of fingiice

Ministry dated 7.2.83 in respect of other Cities

of U.P. like Barabanki, Gnhaziabad, Laknimpur, Lallit.

. pur, N Dal.aﬁd faﬂ aind Uuuaﬂ eLC.

¢H) | Bm..ausee, the petitioners and 1‘ts manb&ers

a,.z'e being d@rived of the property regularly and

to their fuudemeuuai rignts to hold properiy are

being violated ;Lma,tlouai.t.y, aind arbi trarlly_.e,q-m/?/\

f)w‘i'{f

(I) - Because, the petitioners reguest to declare

this City as Class " C" and also grant thenm House

bl
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records.

" wlle

Rent 4llowance on the basis of parity of U.F.State

BEmployees have bsen arbitrarily re‘jectad,

PRAYER

It is thersfore prayed that a writ
of mandanus or &hy o*tner" order, di,rec"cion or wiit
in the nature of mandanus be issued directj.‘ng the
opposite party concerned to grant House hent |
il lowaace regulariy to pebitioners and its

i -

manbers. S

(i) To issus any order direction or
writ to correct the clerical mistake in the

R

| (i1)'To issue eny order direction 'or
writ in the nature of mandanus commanding tne pp2

party concerned to treat the actual popu a,tz. /~ o

" be & thousands and above and to declare tnis

r~

City as Class (C), Gity.

-

(111)% the omerszéaigd in so

for ayt )g go ag@;nst the patlt:l.onersM Z(
,LA,& e oy el Ul

{iv) 1o grahit any iuriner or omier re...u.ei
tiat the peti blOﬂ@lb may be eiutitled to iu tae

c:.rcumstauces of - tne ca,se.

Lucknow Dateds
November  ,1983. (K.P. Sll;gﬂ)

Advoagte, -
L.ounsel for the Petxtioners

DU -,
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) IN THE HowBLI: HIGi QUURT OF JUDICAIURm AT 4&:@&5&0
- . /.,
TTING AT LU CKNOW.
WRIT PEIITION 0.,  OF 1983
411 India lelegrsph Traffic anléye»?s |
Union III Fratspgarh & another. .. -Petitioners
Versus “
B Union of India, Ministry of
[JM'\ MK\ Finance& OthérS. ‘ cos ’ ao-‘. . QppoPaI‘tiQSo '
/\\’ _ .
‘ AWEXURE N0, 4
No .865/E.11({B)/83.
Government of"'*szidia
Ministry of Fiaance
| (Department of Expenditure)
2 R | :
g New Delni, the  Jjril, 4.5.1983.
3 ,5 .
©Sri Ram Vishal E’andey
Br. Secretary 4 i Incu,.a RdleSe
Imployees Union Class-III
| Pratapgarn (U.P Y
Sub:-. Classifi cation/up gradation of cities on the
'basis of fingl populatibn i éures of 1981.Census
Case o.f Class:.i:.catz.on of Bela, Pratapga,rh in
UZPe as a 'Q class Gity regarcu.ng.
b s, |
I am directed to \reier to your letter
@/ | da.ted 28 +2.1983 addressed Tto Sari N oJ .Iyer, uanerag_
M Secretary RBS, 8%k Class i11, ﬁmm Central ﬁeadqua,rters
rom g

~



- basis final 1981 Census :t"igures’.

-

New Delhi with a copy thereof endorssd inter alis

to this Ministry on the subject cited above and to
say that the matter has betn exsmined in consultation
witn the Registrar General of India. As intimated

by them according to final population ":Eigures of 1981
Census the population of Bela Pratspgarh (MB) of

- Pratspgarh Tehsil in Pratapgarh District, U.p. is

49,932 waich is less than the minimum population of
50,000 required for classitication of g city as 'q
Class. It has, theretore, not been found possible to
classify Bela, Pratepgarh as a 'C' class city on the
Yours Iaithiully
84/~ V.C.Tewari)
(V.C.lowari) .
- 3.5.83

Under Secretary to the Covernment of
“Iaodige

THIE COPY
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R IN H& HON'BLE HIGH COURL OF JULLCATJRE AT ALLAHABM
"SITTING AT LUCGKROW. |
WRLT PEIITION 80,  OF 1983
A1l India lelegraph, Iratfis
Employees Union III Efrétapga,rh <o JFetitioners
_ Versus
o Union of India, Ministry of
f}ﬂ"ﬂ_’ * Finanace & othe_r.s.  eee ceos Opp Farties.
S AWEXURE 0.5
. NoJsP.CI 1132
) OVERWMENT OFINDA
- MINISIRY OF HOMS AFF4IRS
Office of the Director of Census Operations, Uttar
o Pradesh. '
4 : (Planning and CO-OrdJ.ncitlon Cell)
. NN Kigh d, |
N-Y . 25 Nawal Kishore Road

Lu cknows 2B0Q LU £ )
Dated June 6, 1983

‘The aecz‘etary :

ALL India RJdl>S. odmployees,
Union Class I1II

Pratapgarh (U.r,

Classi:t‘ication/up gradation of cities on

the Basis of final population figures
of 1981 Census Cass of ClasSiiication
of Bela Prafapgarh in U&e as 'CY City,

-~

Dear Sir,

With refereace to your letter



L - O .

dated 20.5.83 addressed to Shri V.C.liwari,

under Secretary to (bvernment of India, Ministry

of Finance (D.0.E.), New Oelhi and copy endorsed

to this o:t‘:fi'ce. I gla;v’e to state that according
to “Census of India 1981 Series 22, Uttar Pradesn
paper I of 1982 .FJ’.naJ.'POpulatiOn‘ Tetals" the final

population of Bela Pra%wgarn M.B.Urban is 49,932

Onlyo

Yours faithfully
Sd/-Harbhajan Singh
(Har Bnajan Singh)

Ps

sistant Lirector,

1. . |
A i
- . d
.
N .
.

Yo . IRJB_QUPY
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IN THS HON'BL# HIGI COURL OF JUVLCAIJRE al 4L 4HAB4D

STITING &L LU CKNOW,
> ] .

~

WRL T PBTI TION NO. OF 1983

411 India lelegreph Iraffic Employess
Union III Pr&tapgairh & another cee Petitj‘.one_rs

Versus

~

Union of India Ministry of Flnanhce

& others‘; e . ece . Opp opéll-'tie‘So

 ANNEXURE NO o6 _

) Ho.1956-13, 11(5) 53
’{: G0N (Government of szd.;.a.

Ministry of Finance
) .
,;\r)/ ““ A Department of Expenditure)

-, - ~
. s o
- .o ee

New Lelhi, the 30 June, 1983

i‘ﬁog
~ Shri Rem Vishal Pandey,
Secretary, ' '
p : - All Tudia RMS.Enployes,
\ﬂ[)\ | - Union Clerk III
_ - Pratepgarh (U.P.

Subjects- Classification/upgradation of cities on
the basis of imal population figurses 6f
1981 Census Case of classification of Bela,.
‘Pra,tapgérh inUk., as i class city.;

regasrding,

seg e



S8ir,
I an directed to refer to your letter
dated 2.5.1983 on the subject citea above and to
' LY

say that for purposes of classification of a city/

town on the basis of population criterion this

Ministry stribtly goes by the decennial "Census
Report of B.G.I. only and'is ot guided by the
criteria followed/infomation forwarded by other
sources. In case there is any doubt about the
correcthess of 1igures of population furnished to
this Ministry by R. Gel., the matver may pleass be

taken up witn the office of Registrar Ganeral of

Indi Qe

Yours faitnfully

¢ " . ) . Sd/—V.C.l'ewari.
' {V.Colowari)
2546483
Under Secretary to the CGovernment
. of Indiae

TRIE QU
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IN THE HON'ELE HI(H COURT OF JUDICAIURE AT ALL4HABAD
SITTING AT LUGKNOW, |

WRLT PAIITION NO. 0F 1983

A1l India Telegraph lrafiic Mmployess
Union 111 Pratapgarh & shothél... P_etition&rs

Versus

: Union of IndiaMihi gtry ol Finanace

& Otnefs. oa e - see Opp OPartieS&

ANEXURE NO .7

‘India RM.Se.Employees Union Class III
‘x’ratapge‘:l‘h QU epn) ‘ \
No.11/HR4/Bela Pratep garh dated 27.7.83.

The Prime Miuistrer of India,

5 ,57> New Delhi.

Subjects House Rent Miowance {Belg Prntapgarn) step
montherly treatment towards cenﬁral |
employees by deprlvmg of their H i‘ioﬁ.o

Most Respectfully Prime Minister,

‘V‘e tne tnousands of Central employeas ’
worklng at Bela Pra,tgp garh (u.P o) most respectfully
put forward the IoJ,.Lowing po:.nts on tne above sub.
Jject in expectation of your honcurt s'intervention
towards redeessal of our above gsnuine grievance.
(.1)_ The raqui'red minimﬁm populsation figure for
granting house rent allowance im !Qf class cities

-~ -

is 80, OOO 00 for Central Government employees as

well as for stdte employges of Uttal".Pra,desn,



S

L]
|

9, The populstion figure of 1981 decenial
censes arrived at ‘isxﬁo,lsg (Ref. census of India
1981 Serxies _Z&Utﬁax Praﬂesﬁ _péper 1 of 1981 sapplé,.
ment page 85, Bela Pratep garh 80, 188) .

3. | "~ 0n the basis as mentioned in para 2
above the U‘Ctar'Pv:eadesn Government granted HeRoedeo
for State employees vide Ge0 O« Ge 1~ 25324/ 10~ D9-
81 (H.R.4.) dated D December 1981. Photostat

copy of the same is attached. |

4, But LOirector of Census operdtion

Uttar Pradesh Luckndw either by Cleri dal error or

otherwise mistaken this figure as 49932 (Ref. Census
ot India 1981 Series 22-Uttar Pradesh Paper 1 of 1982
final population totals. o ‘

5. " The gbove error committed at the .
office of Uirector of Census operations U.r elque\zknow
who hgve contradicted their own worked out figures
as referred in para 2 and 3 £ rom 50188 to 49932
deprived Central government employees of their

genuine due demand of H.R.a. whereas U.P.State

employees are getting the same since 29 2¢p témber

1281 as per census figure of 1981 as referred in

para 2 sbove.

Respected Prime Minister we have
tepped all and every book and corner (either by
correspondance or by personal contfacf) concerning

‘qo the above subject but unfortuna‘celypall turned

o



-
-3

a deaf ear towards our genuine demand and bemg
hopeless for all gides we are seeking the supreme
shelter and nopiug a posi’cn.ve response by eilecting
grant of house rent allowslice to centrsl Government
employees working a,t Bela Pratapgarh (U.p .) ln.ke
state employees of Utta,r Pradesn. .

Thenking uour honour *J.n anticipation.

Yours SincerelLy.
- , Branch Secretary RJdi.S.Union
| Class III, Pratepgarh (U.P,)

W Copy oz | ’\
‘ " le Sri W oJ o AYEL) GeDedel eRall oS, émployees Union
Class II1 CJM.Qeew Lelhi for necessary action.
2. Registrar General of Inaiaz wew Delni.
.3. Sri J.LeBajaj Secretary finance U.p W Vita
Samnaya #ubhag-1 in reterence to nis G.0.
- NO.Ge1-25324/20/ 299-81 (H.R.4e) for intimating
basls of granting H.B..s;; to U.P. employees working

at’ Belg Pratepgarn (UJr.) and its Justirication

‘ \'L*SZ in regpect of this erreaeous Populetion 1igure

f> the 1981 Census i.6. 50188/4932 as detailed above,

4. Uirector of Census operations Uk JLucknow

regsraing J‘ustiiica_.tion OI Two population Iigureg |
of Bela Pratapgarh (U.F.) 50188/49932 as
referred to above eﬁd ’co;'recting the latter
figure, ' |

\N/\ 6. ihe Governor ot U.r.Lucknow, _

) 6. Sri S.K.Vyas, General Secretary confederation of

Central Government employses iNew Uelhi .



| A7
o ba,
2 %
| . ol
7. Sri O.P.Cupta Secretary Genersl NP1
New Delhi.
8. The Ijistrict Maglstrate Pratspgarhe
9. Shri Shiv Ram Shukla circle Secretary R.df.S.
Union Class III 41 lshabad.
( Rl VISHAL PavDEY)
Brench Secretery
\ . .
R.M.S,Unj.on Glass LIl Pratapgarh
U 'cP «
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IN THE HON'BLE HIGI COURI OF JUDLCAIURE 4T ﬁl«LMdBJ&D
SLITING AT 1D CKNOW o

WRL'T PEITTION O, OF 1983

- 411 India lelegraph Traffic Bmployees
Union III FPratapgarh & amothsr. ...Petitioners
| Versus i ‘

Union of India, Ministry of

_?J-\‘\ »{ ) | ’ Financa & . Oti‘ler‘So PRFIRS cee Opp oF &fti@sa
/\\ : AN RE NO .8
No.F/12(HRA) /B . Dated: d1gust 25,1983

The Director General, . |

R | . Posts and Telegraphs,

- New Delhi,
: g} s“;l'bjec'tg Grant of H.R.4. to tne P & T. employees.
: ‘\} posf;ed at Bela Pra‘tapga:rh, 'Uttar Pradesh, -
sir, o o
The minimum population figure necessary
for grant of HoR.d. in 'Cf class cities is 50,000 «
The population figure ot _Be_la Pratgpgarh as p’er‘ 1281
Census in 50, 188 (Ref. Census of Indiga 1981-Series
22-Uttar Pradesh, Paper 1 of 1981 supplement page
{5) on the basis of the above flgures the Uttgr
\ | Pradesn Covernment has granted HRa to tne anployeas
| vide Go0.NO G 1- %324@/1@- D9-8UHRY dated 2.12.81

~

ﬁpho to stat copy att ached.

A

Unfortunately tarough clerical error op

otherwise, the final Census figure of Bels Pratepgarh



o

peen shown as 4993 Ref. Census of Irdia 1981
vS:eryie's 22.Uttar Pra'dezsh péber 1 0f 1982 final
; »pop‘ulatmn totals) . This "error:nas d.eprived the
P &-T;employges of their legitimate demand for grant
ofv HeE.d4. at the rate admissible to 'C' class |
cities. R | o |
| We will be thankiul if the case is taken up
with the appropriste authorities to sort out the
matter with a view to facilitate grant of HRA to
the P& T e‘?n;)loyees of U.F -posted 'in Bela Prataspgarn
(U .P‘.)"a.s is being enjoyed by the State Goverrment -
-emplo&eesof UJb. _ N -
' Yours faithfully

P

Sd/w . .
A, . Secretary. General.
dnels One, |

- Copy to.{1) lhe General Secretary 4.I.RiS & MMS

v

> ™ BUClass 111 (CHO) o
233 TSR A
¢2) lhe Branch Secretary, 4.I.RMS & iMs
§U.Class III , Pratapgarn
$0/-0 P «Gupta

Secretary Geueral .

TRIE COP
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IN THE HON'BLE HIGH QUURY OF JULLCATURS AT allwd 4B4D
SITTING 4T LUGKNOW.

WRLT PEITTION WO, OF 1983

N - | .
T All India Telegraph, Traffic Zmployees

Union III Pratapgarh & another ...  Petitioners

) .
Varsu_s

Uidou Of Iuuia, Miuiscsy of Finance

& OtOGLSe ees Oppef artiesg, -

ASETDAVI T

1, Rudra Pratzp dingh aged about years,

Telegraphi s, Branch Sscretary of ﬁxrxﬁtx Pem.tioner no.l
ML ' ) v U~
R D 1.0 .0f 11 ce Pratep garn, the deponent do hereby .

solemnly affim and state ou Oatn as under;.

%

1o That the deponent is petitioner no.2 and
pairokar of petitiouer uoel ia tne abovenoted Writ
Petitlon @10 as suen ne is i:ully conversant mtn The
facts of the cass depo,sed hereingtter,

B -0} : That the contentg of paragrapns }tl th e

g}a/. : of -this Writ Petition are trus to my own knowledge, :

B thoss ot para,graphs 9, 7€ l7 are believed to pe

(.L—"' / ”‘2‘_——"’" \ .




5
i
| Y
@ ' o
-2
true on the basis oi"’) Legal advicg.
‘ ’ : ,A . 3. , Ihat _mnexures o t,\ware/cer_tiriea

. i - i f— } ) »
copies snd Mhicxuges ' '(’O.é) gre true copieswnich
have been compared with their respective originals .
by the deponent.

_ Lucknow Dgteds
™ { TR, TReVeNDeT . ,1983.

)\ "% @ ’ ' | Deponent,
=T - | |
B %.\ - }

. VERLFICATION

I, the deponent naned abovse, czo nereby
verif’y that the contents of paragrsphs 1 to 3 of this
affidavit a,i*e true to my own knowledge. o part of

‘ | _ B it is false and notning material nas been coticezled,
\ .;/\( : So h?l‘? me (;Qd.fo
e Lucknow Uateds .
g Nevember |, 1983,

(o— 2— - Depowsiit,
I identify the deponent, wno nag signed
before me. - o ‘ ‘

4dvocat

Solemnly a,ff;n%ic}ﬁbefore me on ’g) YL -
%ftl q,_\({'baomo/'oc e DY ori Rudra k‘ra,tap Sin

: .
. P
1 ‘ f

he’deponent, who is identified by Sri K.P.Singh,
Advocate,Hign Court, at allahabad. -

I have satisiied myself by examining the deponent
that he uﬁder's%an s the 'Zoxitent-bs, of this gifiidavf%

hich have been read over and explained before me.

[T,
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IN THE HON'BL}& HIGH GDURJ.‘ OF JULICATURE AT &L}MABAD

PN

WRLT PETI. TION NO o

{ . é,l.a.nw P R Y

1. All‘ India Telégraph & otha;'s. - eeedpplicants
| In re;
1. 41 India Telegreph, Iraffic Mployees
Union III Pratapgarh, through its Branch
Secretary Sri Rudra Pratap Singh, Depart.
mentgl T.elegjr'apn Of;t‘ic, Pratepgarh, '
2. Rudra Pratep Singh, lelegrephist as
‘/; ' ‘ well as Branch Sechetary 6f Petitiox}ér
/ ‘no.l D.T.0 .Offj‘. ce .P'ratap‘gaﬁrh‘..._. Petitkoners,
| Versus | o
1. Union of India, Miristry. of Finance
’(Depa,rtment of ex_penditure) New Delhi,
2. Director General Postlé,xlzd.ﬁ."‘elegraphs,‘
Union of India, New Delhi.

Director of Census operation Mini stry of

o
.

Home affairs, SaveEmexR Covermment of

India,,25 Naval Kishore Road,Lucknow,

: % 4v—Gtateot>UP, see . eee Opp.Parties.

B] © APPLICATION FOR STAY

It is therafore, prayed that thig

Hon!ble Oourt might be very gra.c:.ously Pleased to



November ,1983.

‘j%/ ,

* | - . ‘ | ; X/\’\;’w
. Vo
2O

direct the opposite party Union of Ir;ciia;' kx- to

pay the House rent - allowance on the same pattern

af -
as engoyed by the Sta,te anployees,L su J@ct to

fum:.shing security if eny. - - ,
-”11[»_
i‘ucknow Dateds ;

|

{K.p
,Advoca,te o
Counsel ‘for the .@pl:v. cants.

/-
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LUCKNON BENCH, LUCKHOW.

in re:

Writ Petition Ho.($7 5

COUNTER . AFFIDAVIT

Df'lggge

A1l India Telegraph Traffic Employees

v .
Union III, Pratapgarh and andther,..

Union of India and others.,.

Versus

[ ]

COUNTER AFFIDAVIT O BEHALF OF OPPOSITE PARTIES HOs, 1 & 2,

e

Petitioners

.
§

Lol

QQ;OPPQQHPartiESAv

I, R.K.Bhargava, aged about 52 vears, son of Shri

Shyam Lal Bhargava, resident of 6 P&T Officers Colony,

hAliganj,  Lucknow, do hereby solemly affirm and state as

unders -

-

1. - That the deponent is Divisional Engineer, Telegrmphs

Lucknow and he is fully competent to affirm thlS aff1dav1t

1&2,

;. on behalf of Opp051te parties Nos.

2. That'the deponent has read and understood the

contents of the writ petition and stay application and

he is well acquainted with the facts of the case depoéed

hereinafter,

petition are not denied,

cnntd.

3. That the contents of paras 1 & 2 of the writ

A}

002

l
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4, That the contents of para 3 of the writ petition

are denied and it is stated that the final peopulation of
Bela Pratapgarh (M.B.) is 49,932 according t@‘the letter
NG P,ulo/nconUP/11m79 dated 3~l 24 of Director of Census

-

Operations, U.P., Lucknow, A true copy of this letter is
filed herewith as Apnexure No, C=-1, The final population
of 198l as répérted byrnirecter Census~0perations UePs

wa s published in "ensus of Tndia 1981~ Final Population

Tetals," page 44, A phouestat copy of page 44 of the

})m;ﬂ;;y. "~ aforesaid puollcatlon is filed herew1th as gnnexure No.Cr2.
The figure of population 50,188 as given by the petitiener
for the 1981 census of Bela Pratepgarh(M.B.) is only

provisienal and not final., It is significant to paint out
that the word MANANTIH" has been feplaced by the werd
MANTIM™, regaréing.l981 penulation as given in the copy
of 1etter datcd 8:11.83 of the District Census Ofllcer, |

tapgarh flled as Annexure Neo3 to.the writ Petition and

\Hg . ' to that extent this annexure 1s ney a true napy of its

' | original, This mlst“ke of mentlonlnﬁ the word"ANT IM®

instead of M"ANANTIM® has cmu%ediggnfus1cn. A photostat

copy of tneALeuter dated 8, ll@aB of the District Census

Officer, Pratepgarh contatn*nw the word "ANANTIM" with

reference to the population of 1981 45 ti1ed herewith

as Annexure No, C-3. It is clarified that the figure

50,188 was based on the crude totals arrived at immediately

after the 1981 census, published gz Qravisiogg; in

" Supplement to Census of India 1981 Provisional.pepular
tion totals~- 1981" on its page 85, A photosfat copy of
(O this page is filed herewith as Annexure No, Cwd. Farther,
a photoétat copy df_Page I of the instructions issued on
 26.12.80 to the District Census Offices in ccnneétisn
with supply of provisional totals soon after the census

is filed herewith gs Anaexure {p, (1.5

Seontd, 3
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&5 SU .
of U.P. ana &8s 6 of the writ

pare
it @nuents of pa |
opposite pe »pties., The ¢ ’ i

Wp, 4, the gtate

petitieon also relate o cpposite party ¢
e ¢ £ the Netis-
f U.p. Howevgr it is sbated tbaﬁ‘the copy of the ne
0 . ‘ |
» T ded ] : , S
fieztion filed as hnnexure 1 to the writ petition doe
L) § .

ii not in any way indicate that Held pratepzarh(i.D.) t2s

? been.déclafed as Class 'C' City or that fivel populetion
#vén_the basis of 1 Bl.census is not 49,932 but is 50,188,
%

}'In fact, the population of 1931 census aceonrding to the

;

fln 1 record 1s unaouotadly 49 932 as alreaay explained

in pura 4 above of thls counter efxldav G o

6. That in reply Lo the contents cf para 7 of the

writ petition it is stated that the Adhishesi Adnikeri,

"

K.3. Pratepgarh vide his lebter No. 248 deted 2, 3 ¢3

-

appears  vo have intimeted the previsional population
figures of Selo Hembemgrok ‘Pratapgarh as 50,138 as per

the crude totals arrived at immedictely after the census

|

’;‘ 3 7 2 Fo 3 € . 54 ey Y e
It is emphatically reiterated that the finzl populatison

o Seln Trotaamam R oy . . :
°f Jela Fratepgarn(l1,n,) aceording to 1981 census ig

A
19,932 and aont 50, lub as already explained in pare 4

e

L,) O f“$ Pre N e -4
‘ ve hlS Cﬂunter affidsvig,

7. That g :
Tha tnn contents of para B of the writg oetiﬂ

are denied. T 5 8 :
are denied, It is statea that the Distriet Censng 0"1

Frata '
pgarh aad Teported only the provisiom] Qurwwild
r)m, final ;ANTIM) figures of 1

i

v
or‘
951 census, ihe ca

Position has alrnaay been steteq in
L

bars 4 of thi
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i
of the petitioners regarding the Centrsl Government are
néﬁ denied. However, the position of Central Govermment
employees in the matter is as £ollowsi-
(a) = As per extent criterion of the Government,vwhich
is based on observation/recommendations of the Third Pay
Commission, cities/towns are cl&sgified.intp 'Y, 'B-1',
'B~2! and 'C' classes for payment, interwalia, of House

‘Rent'Allowange;to the Central Government Employees posted
there on the basis of their population as reflected in

_ Decennial Ceﬁsus Report of Registrar General of India. In

P;hé%g. such classification for HRA/GCA purposes the population

of the city with in its munlclpal llmius is taken inte

7N account, For classification of cxty as ’C’ class on the
above basis, its decennial census papulaticn should be

over 50,000, ' - a

'(b)_ - The Ministry of Flnance, Depmrt ent of EXpendlture,

have recently done classification/upgradation of cities/

N towns for HRA/CCA purposes on the basis'of‘final popula~-
7 tien figures of 1881 census. Acéordingly,,mrders wefev_
e ' issued in this Ministry's OM No,11016/5/82-E,II(B) dated

7-2-83F/D. As intimated by the office of Registrar General
of India, according to final 1981 Census figures the popu~
lation of Bela Pratapgarh is 49, 932 which falls short of

the required minimu§ population of 50,000 for classifica=-

tion of a city as 'C' class éity,'Accordingly, Bela Pratap=~
“%ani?g,gﬁ”f garh could not be clasqlfled as 'C' class city for payment
~ of House Rent Allowance to Central‘Government~employees
posted there, It may be menticned that the provisional
pOpulation figures of 1981 6ensus published by Registrar R
» & General of India indicated the population of Bela Pratapgmrh
| (3.3, ) is 50,183, Howmver, for classification purpeses

Goverrment of Inaia hdS necessdrlly to go by the final

Figures and not by the prov131onal.f1gures,‘whlch is also

convds el
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in keeping with the past practice followed in this regard,

(e) As regafds‘the practice followed by the StateAl
Government of U,P. for grant of House Rent Allowance to

their emplayees posted at Bela zratapgmrn, it may be

‘stated that for classification of cities for naymen% of

i.R.A..to Central Govt. employees, Government of India
goes by the census report of Registrar ereral of India
only and the figures furnished from'other sources and
vthe basis adopted by the State GnvernmentAfor classifica=
ﬁion of cities for paymen‘ of House Rent Aliowance to

their emplmv@es is not acceptable, The Central Government

"fmllcws Jt cwn rulea/rerulaizonn and proce&ures for grant

' of VarlOUS mllowances to 1ts emplﬁyees and 1t is not

gulaed by the patrern follﬁwed by State Gavernment.

9, That the éonténts of paras 11, 12, 13 and 14 of the
writ petition are not denlea. However, i1t is stated that

the Central Government letters Tiled as Annexures Nos, 4

“9
5 and 6 with th@‘WTit petition are self eXplanatory in
this motter, - |
10, That in reply to«bhe eontents of paras 15 and 16

of the writ petltl@ﬁ, 1t is stated that the final popula -
tion of 1981 census af dela Pratupgarh is undouotealy
49,932 as correctly remortea by the Director of Census
Operaticns, U,P. Luckﬁgw, and there is absclutely no

error in uhese figures of flnal rrcoras of Lne census

Operatlons of 1981, As already eXplalned in foregoing

~paragraphs the figure 50,188 as then reported by the

District Cegsué Officer, Pratapgarh, was only provisional
and not final, Further, in respect of representations
referred to in these paraé; it is stated that the subject
matter of these representations nes already been disposed
off by the Central Govarnmcnt,through the letters dated

3 6 N 'Y moe A P .~
90:6.33 filed o5 Lnnexure Wo, & alna- Svith this writ vetition,

c@atﬂ.‘,..o
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11. : That iﬁ reply to the contents of paras 17 and 18

of the writ petition, it is stated that the position has
alreédy veen explained in the foregoing paragraphs and in

this cennectibn the contents of para 8 above of this

counter affidavit are reiterated, Further, it is emphati-~

v
cally statpd that there is absolutely ne discrémination

and v1olation of Article 14 of the Constitution of Tndia

in any nanner.

12, That in reply to the contents of paras 19, 20 and
o1 of writ petition, it is emphatically stated that there
ié ébsmlutely no clerical error or any eother error in the
finel census report of 1981 and as such the authorities
have.nnt in any manner erred in lav as alleged by the
petitibners.'lt is staﬁed that"%he figure of 50,188 was
only provisicnal as mentioned in supplement to the Provi~-
sional Population Totals of Census of 1981 U.P, and the
fipal figure came out as 49,932 as published in final

papulatioﬁ total of 1981,

13,  That the petitioner's claims as ralsed in paras
22, 23 and 24 of_ghe writ petition are denied specially

in view of the averments already made in foregoing para-

' graphs of this counter affidavit.

3

14, ‘vThat in reply to the cdﬁtents of para 25 of the
wrif petition it is stated that thé petitioner's request
to aeclarp Bela Pratapg awb(u. ) as elass 'C! city has
been rightly rejected ss already explained in the Central
Govermment letters dated 4.5.83 and 30.5,33 filed as

Annexures Nos. 4 and 6 to the writ petition, respectively.

15, That the deponent has been advised to state that
the grounds as taken by the petitioners are not sustaine-

apble in law and the p@tvulr;er is not entitled to any

contd.  «..7
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relief prayed for. The writ petition being without any

merit is liable to be dismissed with coest.

Dated Lucknaw the, ‘ : .

ﬂovemuer 60 o84, - DEPONEWT, .
VERIFICATI O,

I, the dep@nent, ;bove named do hereby verify
that the contents of paras 1 and 2 of uhlq affidavit are
true to my own knowledge, the contemts of paras 3 to 12
are believed by me t; be true on the‘basis of information
derived from the pefusal of office records and contents of
para 15 of this counter affidavit are true to ny belief'an
legal advice. o Part of this affidavit is false and aoth- :

ing material has been cnncealed So heln me God.

~ Dated ; Lucknow the, ' | Cja

> ek AT
November 30", 1934, ‘ DEPONENT ,

1 identify the deponert who has signed before me '

o0n this counter affidsvit, M
e o

ADVOCATE,

Solemnly affirmed befofé me on Re-i'8&Y

¢

at 3-2¢ &%%/p.m.,by wnri R,K,Bhargava, the deponent,

wine 1s identified by Shri VK. ka:.}m
Advocate, High Court 3ench, Lucknow,

I have satlsfied mySelf by éxamining the deponent
that he understends the contents of this affidavit which

hqve beed read out and explained by me to hinm.

2iah LM MILEES HEINER

digh ~)our\, (u\l( know Bench)

10 weses “QM‘ §/L' ...... en saw @

“,I.Si"' Tev Nre bAB cha Sdb ved .aa bos oo sl bk ;
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)w\ IN Lhﬁ_ﬂoqtgLﬁ {Tg{ COURT OF JUDIQ TUFn.&! ALIAIQBAD
. ' LUV?FQH B%QPH : LUCEQo, : /%é
Annexure
in re :
Writ Pet-ition Mo, 65 DB  or 1983,
_,,/ L]

A11 India Telegranh Traffic

I Unuow
mployeﬁqiu 0 h@rs

versus

...ﬁ’lop}t). Parti@s.

ANWEXIRE 30,01,

Mo, P,C. 10/D20-UP/11-79

e : Goverment of India
Ministry of Home Affairs '
Office of theDirector “gmmx of Census Operations, U.P-
(P&C Sectionn)

25, Newal Kishore Road,
Lucknow=225 001,

Pated Jan.3,1984..

s T T e bt

To
The General Manager Telecom,
Indian “osts and Telegranhs Denartment
U.P., Virele. Lucknow ~296001
Subs Census Population of Zela Pratangsrh as ner Census

'19810

wakk 4




With reference to your letter no. Bstb,/G-15/
Cp.T1/W/p/2 dated 20d Jenuary, 1984 T have the honour

to intimte that he nrovwswnnal nDnn]at*on of Bela

wv/’
T

50,188, It was a rough total intimated to us by the

Sratapgarh

! Distrint Census Officer, “ratapgarh immediately on
comnletifon of the enumeratinn operation (I.E.filling

22?“ : up of individnal slips one for eachhpﬁ?SQn). After
scrutiny and actval counting of in ndividual slip
the final population came to 49932, Formargfigure'
TN was published in supplement to nawor-l of 1981
which is a nriced publication and can be ebtained from
this office after neceésary payment, The 1atter‘
LS, a cony of W

was published in final nopulation Total

which is enclnsed,

"\,/\}
, .
5 ( N.L. GUPTA)
S Director,
Enel:  As above

TR RS,
< 2 “"..--.‘\ (‘,

=y NS

) TRUE 0

; 27




- | - %
\ /‘5(\)
IN THE ACN'SLE HIGH COURT OF JUDICATURE AT ALLAHADAD, 0
| Vi
\ - -' - (LUCKNOW BENCH), LUCLNOW, /
3
annexure te Counter-Affidavit
\ in re;
Writ Petition No. § $3o  of 19a3.
IR All India Telegraph Traffic Emplayees Union f .
,_j}? I, Pratepgarh and another... vees  w..Petiticners
Versus
/\f&\v - N .
Union of India and others,.. oo ..ﬂrOPpea Parties,
ANNEXURE NO, C-2_ [
C’n’?
1

fi
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 TABLE—2
POPULATION OF UTTAR PRADESH AND 1TS DISTRICTS AND TOWNS, 1981
— . —
s, -~ Nameof State/District Total - Total : Seheduled ~ Scheduled i st
No. Tahsil/U.A.ICity Rural Population Castcs Tribes i No.
Towns Urban . - i
2 4 6 : 1
. . = 1 — tam—
- Kunda Tahsil , Total 643,614 166,799 4
‘ _ Rural 623,215 163,046
L . Urban : 20,399 3,753
. i‘
Kunda T. A. Urban 11,626 2,075 iql
Manikpur T.A. . Urban 8,773 1,678 L ees j\
5. PratapgarhTabsil Total 611,200 114,946 A
Rural 546,146 109,966 i
, Urban 65,054 4,980 3
: {"i
Bela pratapgarh M.B. Usban . 49,932 3,343 o %
Ppratapgarh CityT. A. Urban _ 6,568 673 . : 1
- Antu T, A Utban 4,487 ‘519 .
: Katra Medniganj T.A. Urban 4,067 445 : \
— | ~ w ‘
3. Patti Tahsil Total 546,235 v 106,631 7 : ‘1
¥ ' Rural ' 540,778 105,752 B
o Urban 5,451 879 {
~ patti T. A. Urban 5,457 879 . 1
J— ) 3
P ~/48. BASTI DISTRICT Total - 3,578,069 715,947 o1 !
. Rurat 3,_406,164 691,727 91,
. Urban 171,905 24,220
4 1. A‘ Domariaganj Tahsil ' Total ‘ 574,205 89,025 1 ,
' . ) Rural 574,705 89,025 . 1 S
Urban . ' r
. . .. X \
2. 'NaugarhTahsiE » . Total ) 515,935 95,993 89
‘ Rural 400,744 93,776 89
Urban 25,191 2,217 E
* etri Bazar T. A. : Urban 12,767 1,053 :
Barhni Bazar T. A. Urban 6,668 - : 758
Shohratgarh T. A. Urban 5,756 406
3. -Bansi Tahsil Total 507,321 ) 95,149
Ty Rural 491,748 92,887
= G - Urban 15,573 2,262
‘%,54\;';l§ansi T. A. Urban v 15,573 2,262
ﬁ. Harraiya Tahsil Total 517,817 108,955 1
Rural 517,817 108,955 1
y; Urban . :
5. Basti Tahsil " Totak 702,161 159,944
_ . Rural 632,696 148,169
C - - Urban 69,465 11,715
BastiM.B. Urban 69,465 11,775
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IN THE HON'ELE HIGH COURT OF JUDICATURE AT ALLAHABAD, -

LUOCKNOW BENCH, LUCKNQU, @%}
. : \ 7
| Annexure to Caunter:n Affidavit o | 3
in res

Writ Petition No. £4 . of 1083,

A

All India Telegraph Traffic Employees

Unlon IIT, Pratapgarh and anotheT,,.......Petiticners
Versus

Union of Indiavandvoﬁhers.....Q....,..,..QOppe. Parties.

 ANNEXURE NQ, G4

PO O

e N
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* SUPPLEMENT TABLE 2
POPULATION OF TOWNS—(Contd.)
' 1981 Census
» ) (Provisional Figures)
Size Class~ - District Poprilation 1981 * Proportionof Growth Rate Sex
_ : o : - Population in Ratio
}.r- \/’,I : : each size class 1981
: ~~ to Urban : (Fe-
- Population males
per
Persons Males Females 1971 1981 1961-71 1971-81 1,000
' S "~ "Males)
BRa
A 2 3 4 5 6 7 8 9 10
(a) Nawabganj M.B. and |
Military Petrol . ' , o
Depot0.G. = - Bara Banki 52,213 28,207 24006 +29.60  +46.63 851
(i) Nawabganj M.B. Bara Banki 51_.931 28,040 23.891 +30.71  +46.72 852
 {ii) Military Petrol : N ) ~ ' ‘ ,
Depot 0.G. Bara Banki . 282 167 - 115 —46.21  +3229 689
(b) Barki T.A. .. Bara Banki , - 9,340 5,255 4,085 +13.40  +20.10 777 .
2. Y\ugzinj/M.B. - . Ftah ‘ 61,368 32,806 28,562 +23.72  +32.07 &7t
3. Ballia N} B, - Ballia .. .. 61,359 33178 28,181 +23.25 430,27 849
4 LAk MUB. . . Kheri 60,110 31842 2WIGR . #3552 #3016 B8R
1. Ghauggp vy gy, Ghazipur 60,707 32416 28,291, . +22.85 #3303 873
16. Va . . . .
2. pﬁ!\‘ﬁri M.B. . . Mainpuri 59,816 32,154 27,662 v - +30.46 +36.41 860
| ﬂﬂ'or M.B. - " Bijnor - . 56,623 30,241 . 26,382 +28.00  +30.80 872
8. ‘.itpEyM;B. - § Lalitpur 56,417 30,220 26,197 ' +36.65 +63.71 867
9. Deoria M.B. Deoria 55.721 30413 25,308 +34,34  +46.02 832
30. Etah M.B. Etah 55,348 29984 - 25,364 . +35.58  +65.15 846
3. Najibabad M.B. Bijnor. 55,145 29,130 26015 24,12 +29.49 §93
32. Tanda M.B. " . Faizabad 54,498 28,761 25731 : +27.30  +30.97 895
33, Kashipur MB _ : Nainital 52_,025 28,138 23.887 +37.92  +55.50 849
34, Shamli M.B. Muzaffar- .
) nagar . 51,796 28,179 23617 ‘ ’ +40.01  +40.14 838
35. Deoband M.B. ' ) Saharanpur 51,261 28.207 23.054 +27.40 +34.21 817
36. Nagina M.B. ' Bijnor 50,365 26,800 23,565 C+21.82 +3588 879
37, Bela Pratapgarh M.B. . Pratapgarh 50.188 27.610 22,578 : +30.43- +79.83 &I
g
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